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ORDER 

When the matter was called for the secondtirne at 4.15 p.i 

nene appears for the applicant. The applicant hiself was also net 

present. We find that a notice was issued under Fegistered Pest to 

beth the parties en 16-9-9.7 intimating the next dte of hearing. 

But despite that nene appears for the applicant s several ,ccasi, 

We are, therefore, satisfied that the applicant is no longer intez 

ted in pursuing this matter. The app1ation is, therefere, d±S 

miss ed f or de f au it. Mr • H .N • D2S 	G.et he 	a%c 

respondents. 

( D.Purka astha ) 	 ( Dr. B.C. Sarma ) 
emer(J) 	 Member(A) 
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